o ODISHA ACT 3 OF 1940
THE MADRAS MOTOR VEHICLES TAXATION (ODISHA AMENDMENT) ACT, 1940

(30" March 1940)

AN ACT TO AMEND THE MADRAS
MOTOR VEHICLES TAXATION ACT, 1931, IN ITS
APPLICATION TO THE PROVINCE OF ODISHA

HEREAS it is expedient to amend

tbe Madras Motor  Vehicles

Taxation Act, 1931, in its application to

the Province of Orissa [or the purpose of

avoiding repugnancy with the Motor

Vehicles Act, 1939, and in the manner
hereafter appearing ;

The Governor of Orissa in exercise of
“the legislative powers assumed to
himself by Proclamation, dated the 6th
November, 1939, under section 93 of the
Government of India Act, 1335; hereby
enacts as follows:—

Bhartptls and 1. (1) This Act may be called the
commencemens. . . .
Madras Motor Vehicles Taxation (Orissa
Amendment) Act, 1940.

(2) It shall come into force on the first
day of April, 1940.

. e 2. In section 2 of the Madras Motor
\  principal Act, Vehicles Taxation Act, 1931, hereinafter
i called the principal Act:— |

1 (1) For clause (727) the following clause
j shall be substituted, namely :(—

€l

(¢43) “ motor vehicle” has the same
: meaning as in the Motor Vehicles Act,
; 1939 .
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(2) For clause (iv)a the following
clause shall be substituted, namely :—

“(tv)-a. “public road ” means a public
place as defined in section 2 (24) of the
Motor Vehicles Act, 1939 7.

(3) For clause (v) the following clause
shall be substituted, namely :(—

“(v) “ registered owner” means the
person in whose name a motor vehicle
1s registered in accordance with the
Motor Vehicles Act, 1939, and the rules
made thereunder. ” '

3. In section 5 of the principal Act

sub-clause (77) of clause (@) of sub-
section () shall be omitted.
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